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Heard on: 05,9.97.

Ordered on: 05.9.97°

A K,Chatteriee,V.C,

The petiticner's father was a Clerk who retired
from service on 30.6.85 and subsequently died on 28.7.86,
+ : Thereafter, his wife had been draWing family pengion upto
pbeAdate of her death on 6,8,90. The petitionér was getting
fémily-éension,upto,14£h January, 1995 when the Railway
Respondents Sthped payment as according to the records of
the Railway, the applicanﬁ had attained the age g;iff?ggéﬁg?»”

The petitioner contends that as a matter of fact, he was

aged about 20 years on the same date as per reccrds annexéd
to this petition. The applicant also made a representation

dt. 3.12,96 before the respondents no,3 and 4 to consider

the gsame which is still pending,

We have heard the 1d. counsel for both the parties
and have,pérused the application with all its enclosures,

As the applicant has made this instant application for a

N



ditection upon the respondents to consider his representation
\ .

/. e
3t,3.12.96 which is still g pending before the respondents

no,3 and 4 , wex also consider it peesss to dispose of the

application with a directicn upon the respondents, in particular,

respondents no.3 and 4 to treat the application together with
, «,.(,LWQOW)
f annexures as a representation for the reliefs claimed sheseir
' a//'?(m) vy, : puanet
| Aand to dispose it of by passing a reasoned order within 10 weeks
from the date of communication of this Order and communicate

the same to the applicant within 2 weeks thereafter, Application

is accordingly disposed. No order as tO costs.

‘gé. ' ‘ Copy of the application and the annexures and a copy of
' _ the Order paséed this day be served forthwith upcn all the

-
Lo

Certified Copy of this Order be zxxwed given to the

applicant by Monday next i.e., by 8.9.97.

T (M, s.Mukherjee) (A KLF
- Member(a} - “Vice-Chairman,




